TELEGRAM : CEGCANAL

Website : www.cestat.gov.in REGISTERED / AD
] Email : delhi@cestat.gov.in

CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL
PRINCIPAL BENCH, WEST BLOCK No.2, R K.PURAM, NEW DELHI - 110066
EXCISE APPEAL BRANCH
Appeal No. E/631-632 /2010 - EX[DB] Date  23/01/2012
E/S/651-652/2010-EX

Assistant Registrar
C.E.S.T.A.T. New Delhi

To:
M/S MET TRADE INDIA LTD.

VILLAGE BHEEL AKBARPUR, G.T.ROAD, DADRI,
DISTT. GAUTAM BUDH NAGAR (U.P.)

M/S MET TRADE INDIA LTD. Appellant
Vs
C.C.E. GHAZIABAD STAY ORDER NO. 119-120/2012-EX Respondent
I am directed to transmit herewith a certified copy of Final order No. A/42-43/ 2012 EX|DB| dated 19-1-12

passed by the Tribunal under Section 35-C(1)of Central Excises Act, 1944

ASsistant Registrar
(Excise Appeal Branch)
Copy to :
1. Respondent
C.C.E. GHAZIABAD
C.G. 0. COMPLEX-II, KAMLA
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201302

2. Adv./Consult 5:”? S 3L/IV'/';,/ ﬁ(DV-)
HE, BANK FNELAVE,

N pisits-
3. C.DR
4. Bar association. CESTA'T. New Delhi
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IN THE CUSTOMS, EXCISE & SERVICE TAX
APPELLATE TRIBUNAL
West Block No. 2, R.K. Puram, New Delhi - 110 066.

Date of Hearing : 18.1.2012

Excise Stay No. 651-652 of 2010 and Excise Appeal No. 631-
632 of 2010

[Arising out of Order-in-Original No. 52 & 56/COMMR/GZB/2009 dated 23.12.2009
& 24.12.2009 passed by the Commissioner, Central Excise, Ghaziabad]

Coram:
Hon’ble Ms. Archana Wadhwa, Member (Judicial)
Hon’ble Shri Mathew John, Member (Technical)

1. Whether Press Reporter may be allowed to see the Order for
publication as per Rule 27 of the CESTAT (Procedure) Rules, ND
19827

2. Whether it would be released under Rule 27 of the CESTAT
{Procedure) Rules, 1982 for publication in any authoritative N;’
report or not?

3. Whether their Whether their Lordships wish to see the fair
| copy of the order? &QLV\

4, Whether order is to be circulated to the Department
Authorities? &

M/s Met Trade India Ltd. Appellants

Vs.

CCE, Ghaziabad Respondent

Appearance:
Appeared for Appellant : Shri S. Sunil, Advocate proxy

Appeared for Respondent : Shri Sunil Kumar, A.R.

Coram:
Hon’ble Ms. Archana Wadhwa, Member (Judicial)
Hon’ble Shri Mathew John, Member (Technical)

STAY vodlen e 119 ~120[20)2-Ex ( RR)
(iNAL- Order No.A /42 42 J2212-€x(ergated............

Per Archana Wadhwa :

Both sides submit that the fate of present appeal depends upon

the outcome of the decision of the lower authorities in the matter which




2

already stands remanded by the Tribunal vide their Order No. 494/2011-
Ex. dated 30.6.2011. Elaborating on the arguments, ld. Advocate
submits that the present demand stands confirmed against them on the
ground that two units of the same appellants were not under one
registration. He submits that dispute in the earlier appeal as regards the
grant of one registration was taken up by the Tribunal and remanded for
fresh consideration vide their order dated 30.6.2011 refeszupra. He
submits that inasmuch as the present demand is based upon the above
legal issue whichL:ready remanded the present appeal may also be

remanded for fresh consideration based upon the decision of the

Commissioner in de novo proceedings.
2. Ld. A.R. also makes an identical request.

3. We accordingly after grant of stay petition, proceed to decide the
appeal itself, set aside the impugned order and remand the matter to
Commissioner for fresh decision based upon the outcome of the earlier
remanded matter. Stay petition as also appeal gets disposed in the
above manner.

(Dictated & pronounced in open Court)

(Archana Wadhwa)
Member (Judicial)

(Mathew John)
Member (Technical)

RM




